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MR. SPEAKER: This is a matter which really cannot arise here.

... (Interruptions)
PROF. VIJAY KUMAR MALHOTRA : Sir, it has come out in all the newspapers.... (Interruptions)
MR. SPEAKER: Very well, now you have mentioned it, Malhotraji.

... (Interruptions)

PROF. VIJAY KUMAR MALHOTRA : Sir, we want an assurance f& 37 W &I %R 78l Srern 11
.. (TagrH)
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MR. SPEAKER: Now, Shri P. Mohan.

... (Interruptions)

SHRI KHARABELA SWAIN (BALASORE): This is the right of the hon. Member...
(Interruptions)

SHRI PAWAN KUMAR BANSAL : This is not the forum to raise it here. Who has said this?...
(Interruptions) Why are you raising it here?... (Interruptions)

SHRI ANANTH KUMAR (BANGALORE SOUTH): Sir, somebody should assure the House...
(Interruptions)

MR. SPEAKER: Ananth Kumar-ji, nobody is compelled to give an answer, you know very well.
You had been a Minister also.
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... (Interruptions)

MR. SPEAKER: I am appealing to all the hon. Members to resume their seats.
... (Interruptions)

MR. SPEAKER: They have heard it. It does not really concern us directly.
... (Interruptions)

MR. SPEAKER: So many hon. Members have given notices to raise their matters of urgent public
importance and I want to accommodate as many as possible. Please cooperate with the Chair.

... (Interruptions)
MR. SPEAKER: Now, Shri P. Mohan.

Kindly maintain order in the House. If anybody wants to discuss, he may go outside to do so.
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